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CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH 

NEW DELHI 

CP No, 01/2007 
In 

OA No. 1470/2003 

New Delhi this the 1day of May, 2007 

Honble M.. Justice M. Ramachandran, Vice Chairman (J) 
Honbie Mrs. Weena Ranan. Member (A) 

Shri Sanjay Pandey, IPS, 
R/ 0 B1I187, Vaunt KunJ, 
New Delhi. 

(Present NONE) 	
-Applicant 

VERSUS 

I 	ShdV.K.Dugga$. 
Secr.tary Ministry of Home Affairs, 
North Block, New Delhi. 

StW4 A. P. S. Sinha, 
Secretary, Home Deptment, 
Government of Maharashtra Mantralaya, 
MumbaL 

or. P.S. Pw$eha. 
Director General of Police, 
Stat. of Maharashtra, 
Police Head Quarters, 
Colaba, Mumbal. 

Respondents 
(By Advocate Shri M.K. Bhardwaj for Respondent Kol) 
(By Advocate Shrl Gautam Godara proxy for 

Shri R.KAd.url) 

OR OF R (ORAL) 

(Hon'ble Mr. Justice M. Ramachandran, Vice ChaIrman (3) 

Applicant Is not present. However, we had the benefit of hearing the 

standing counsel appearhg on behalf of respondents 2 and 3. Counsel 

submits that consequent to the orders passed by this Court the posting, 

that was expected to be given to the officer, had been ordered and the 

)anears of pay has also been paid. 



11 2. 	Of cowe. for h promotcn, 16, gas submlittedthat Screenn 

Corrnttee has met. the steps have been taKen and It is expected that 

wthn the next two weeks, orders wotd be passed. ActW.1ingly counse 

ubnts that  there  is 	copan. The UOI is only a formal party, in 

these frcurn 	, we f{d that there is no 	ueus conduct. 

Appllm011on is dosed, however, re'vffig Hbe1y for the appcant to atate 

in case of nessfty. Respondents are dstharget 

(Mrs. Mvena Ranan) 
	

(M. machandran) 
Member (A) 
	

Vice Chahm.n (J) 
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